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Application for Loan by the Subscri-
beis of E.P.F, Scheme

2892. SHRI D, S, A. SIVAPRAKA-
SHAM: Wil] the Minister of LABOUR
be pleased to state:

(a) whether Government are aware
that applicationg for joans from sub-
scribers to the Employeeg P.F. Scheme
under Para 68(B) for construction,
repairs, etc, of houseg are sent to the
. Provident Funq Commissioners;

(b) whether Government have
taken any steps to ensure that houses
are actually purchased/repaired
against the loang and to, recover the
amountg in case houseg are mot pur-

chased/repaired; and

(c) if so, the getails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LLABOUR (SHRI P,
VENKATA REDDY): (a) Yes, Sir.

(b) and (c). The Employeeg Provi-
dent Fund Schemg provides safeguardg
against misuse of advances taken for
the purpose of housing. Ag per the
Scheme; if an advance granted under
Paragraph 68-B thereof hag been uti-
lised for a purpose other than that for
which it was granted steps will be
taken to recover the amount due with
penal interest at the rate of 2 per cent
per annum. Moreover, ng further
advance ghall be granted to the sub-
scriber .under thig paragraph within a
periog of 3 years 'from the date of
grant of the gaid advance or till the
full recovery of the amount of the gaid
advance wity penal jnterest thereon
whichever ig later
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Reopeninig of K EW.

2895. SHRI KRISHNA CHANDRA
HAIDAR: Wil the Minister eof
INDUSTRY be pleased to state :

 (a) whether a report of investiga-
tion' by the high power committee of
experts has been submitted with
regard to reopening of M/s Kumar-
dhubi Engmeermg Workg Ltd Dhan-
bad; and

(b) ig so, the findings of the Com-~
mittee?

r

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) Since the matter is still under
consideration of the Government of
India ang the Government of Bihar, it
would be premature to pronounce the
findings o the committee at this stage.

., Manufacture of Glagss Shells

2896. SHR; K. LAKKAPPA. Wil
the PRIME MINITER be pleased te
state:

(a) whether his department pave
decided to opt for manufacture ef
glasg shells for black and whitg sets;

(b) if go, whether after manufac-
ture of glass ghells, all black and white
8ets can be tonverted into colour one;

(c) if so, full getails thereof amd
how much expenditure Government
would have tq bear; 2

(dY whether it would be ready be-
fore the Asian Games 1982; and

(e) 1£ not, the reasons thereTor?





